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victimisation, sterilization, transfers, 
removal from service, withholding, 
promotions, reversions, removal of 
encroachment on Railways prema
ture retirement.
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SHRI M. RAM GOPAL REDDY: 
One of the complaints mentioned by 
the Minister was forcible steriliza
tion. Now, wherever forcible steri
lization had taken place, does the
Minister propose to re-ccmnect the 
same so that they may go on produc
ing â  many children as they like?

MR. SPEAKER; This does no* arise.

Capital contribution to State Road 
Transport Corporation of 

Madhya Pradesh

*891. DR. VASANT KUMAR PAN
DIT: Will the Minister of RAILWAYS 
be pleased to state:

(a) whether it is a fact that the 
Railway Board provides capital contri
bution to State Road Transport Cor
porations in the ratio of 2:1 according 
to the provisions of Section 23 of the 
Hoad Transport Corporation Act, 
1950:

(b) if so, what are the arrears of 
such capita] contribution to be paid 
to the State Road Transport Corpora
tion of Madhya Pradesh; and

(c) if sp, when wpBld the above 
arrears be cleared?

THE MINISTER OF RAILWAYS 
(PROF. MADHU DANDAVATE); (a) 
Yes, Sir.

(b) Nil.
(c) Does not arise.

DR. VASANT KUMAR PANDIT: 
Wijl the hon, Minister inform the 
Hou^e whetfier there is any prpposal 
under consideration of the J&ilways
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from the Government of Madhya 
Pradesh for capital investment in 
purchase of new chassis, setting up of 
Depot, new workshop  ̂ and tool 
rooms? If so, how long he will take 
to dear that proposal?

PROF. MADHU DANDAVATE: 
This question has 'nothing to do with 
the question that ^ under considera
tion. But if you want me to say 

something 0n this, I will do so.

MR. SPEAKER: I do not want you 
to say anything on that.

I
DR. VASANT KUMAR PANDIT: 

WiM the Government consider in
creasing the ceiling fixed by the Plan
ning Commission under the Road 
Transport Corporation Act, 1950? 
Now, 30 years have gone and those 
basis which were settled at that time, 
have almost become out dated. Now 
the expansion programme of many of 
the State Road Corporations are held 
up because of non-availability of con
tribution from the Central Govern
ment.

PROF. MADHU DANDAVATE: 
As far as the capital contributions are 
concerned, it is the Planning Commis
sion who always decide as to the 
ceiling for the capital contribution to 
be made by a particular State to the 
State Corporation and the matching 
grant is also to be made by the Cent
ral Government through the Rail
ways. Already the allocations have 
been made. But in the past some of 
the State Governments made higher 
capital contributions and on that basis 
demanded matching higher contribu
tion from the Railways. The Plan
ing Commission have however 
‘taken a very favourable view. They 
have decided tp waive the past ir
regularities and we are allowing the 
hatching contribution. But in fu- 
Jure, whatever ceiling ha* been t e d  

will be strictly adhered tb.
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SHRI YASHWANT BOROLE: 
Wheter the Maharashtra State Trans
port Corporation has anything to re
cover by way of matching contribu
tion. . .

MR. SPEAKER: Excepting the first 
letter ‘MY there is n0 connection.

Loss to Railways during 1978-79 
Floods

*892. DR. P. V. PERIASWAMY: Will 
the Minister of RAILWAYS be pleas
ed to state.*

(a) the total physical loss suffered 
by the Railways in 1978-79, floods end 
the consequent total revenue loss;

(b) whether Government have im
plemented the valuable recommenda
tions made by , the Committee of 
Engineers as early as 1959 about Rail- 
Way bridges designing, about lOiig- 
term plan involving the survey of 
375 rivers by the Indian Meteorological 
I^partm&nt, the Central Water ahd 
Power Commission and other techhl  ̂
Cal agencies fOr collecting hydrome
teorological data all over the country*
and

(c) if not, the reasons for the delay 
in implementing them?

THE MINISTER OF




